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IN THE COURT OF SESSIONS  JUDGE, SONITPUR AT TEZPUR 

 

SESSIONS  CASE NO 19 OF 2016 
Under Section 306 of the IPC  

GR Case No. 310 of 2015 
 

Present    :-     Sri Ashok Kumar Borah, AJS   
             Sessions Judge,  

Sonitpur, Tezpur 
 
 
Prosecutor     :-      State of Assam 

 

-vs- 

Accused                               :-        Sri Motilal Tanti 
  S/O  Late Ageyni Tanti 

Vill – Adabari Tea 
Estate,Line No. 1 
PS- Chariduar 
Dist. Sonitpur (Assam).  

         
 

Date of framing Charge  :-        12-02-2015.  

   

Date of Recording Evidence  :-        06-04-2016, 15-07-2016, 

      19-12-2016 & 10-03-2017.  

 
Date of examination of  
accused u/s 313 of Cr.P.C  :-  27-07-2017.   

    

Date of Argument   :-   15-09-2017.  

    

Date of Judgment   :-   21-09-2017.   

    

Counsel for the Prosecution  :-   Mr. Minin Ch. Baruah.P.P 

   

Counsel for Accused                      :-   Md. B. Nath, Advocate.  
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J  U  D  G  M  E  N  T 

1.  In this case accused Motilal Tanti is put for trial for allegation of 

charge u/s 306 of the IPC.  

2.     The factual matrix, according to FIR, in brief, is that  on or about 

1 p.m. of 12-02-2015 Smt. Sunita Kindo, wife of late Adowar Kindo who is 

an permanent employee of Adabari Tea Estate involved in extra-marital 

relation with the accused Motilal Tanti, as a result, she became 4(four) 

months pregnant. When the matter was disseminated she committed 

suicide by pouring kerosene oil. Hence, the prosecution case. The ejahar 

was filed by the informant Gregory Kind before the O/C Chariduar police 

station.     

3.     On being receipt the ejahar, the O/C Chariduar Police Station 

registered the case vide Chariduar PS Case No. 22/15, u/s 306/313 of the 

IPC.    

4.     After completion of usual investigation, the O/C Chariduar PS sent 

up the case for trial against the accused person u/s 306/313 of the IPC. 

5.     On being appeared the accused before this Court, after hearing both the 

parties and on perusal of the record, my learned predecessor framed charge 

u/s 306 of the IPC against the accused Motilal Tanti. After completion of 

prosecution evidence, accused was examined u/s 313 Cr.P.C. All the 

allegations made against the accused and the evidence appears against the 

accused are put before him for his explanation where he denied the evidence 

and declined to give defence evidence. 

6.     I have also heard argument put forwarded by learned counsel for both 

parties. 

7.     The points for decision in this case are that : 

1. Whether the accused on or about 12-02-2015, at line 

No.1, Adabari Tea Estate, under Chariduar Police Station, 

Sunita Kindo committed suicide and  that the accused 

abetted the commission of such suicide and thereby 

committed an offence punishable U/S 306 of the Indian 

Penal Code?   
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    REASONS AND DECISIONS THEREFOR. 

8.      To arrive at a judicial decision, let me appreciate the evidence on 

record. 

9.   PW-1 Dr Biswadeep Paul, stated that on 14-02-2015 he was 

working as Demonstrator at Gauhati Medical College &  Hospital, Kamrup  

and on that day, at about 1.40 p.m. he performed post-mortem 

examination, on the dead body of Sunita Kindo, female, 35 years, W/O 

Adward kindo, Resident of village Adabari Tea Estate , PS Chariduar, in 

reference to Bhangagarh Police Station GD Entry No. 264 dt. 14-02-2015, 

on being identified by HG Ajit Das. On examination found the following: 

External appearance. 

 A female dead body, average built, swarthy complexion found 

wearing surgical bandage, surgical cannula over right hand dorsal aspect. 

Kerosene smell was present in hair. Singeing was present over scalp, 

axillary and pubic hair. Rigor mortis was present.   

  Burn Injuries: 

  Burn injuries were present over the whole body except the 

following body surface areas :-  

1. Some areas of front of chest. 

2. Some areas of front of abdomen. 

3. Some areas of back of chest in midline.  

4. Some areas of back of abdomen.      

Burn areas are congested and line of redness present 

between healthy and burn areas.  

Cranium and spinal canal –  

 Scalp – as described. Skull and vertebrae healthy. Membrane 

congested. Brain congested. Spinal cord not examined.  

Abdomen: 

 Peritoneum – congested. Mouth - Mucosa congested. Stomach - 

mucosa congested and empty. Small intestine – mucosa congested and 

contains glue like material. Large intestine – mucosa congested and 

contains gaseous and faecal matter. Liver – congested, Spleen – healthy, 

Kidneys – both are congested. Bladder – mucosa congested.  
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Other organs  

           Uterus – enlarged and weighs 1.5 kg measuring 24 cm x 20 cm x 

10 cm. On dissection, a female fetus of length 28 cm found attached to 

placenta with umbilical cord measuring 30 cm. Head circumference was 

19 cm, chest circumference – 16 cm , abdominal circumference – 13 cm, 

Wt – 800 gm, approximate gestational age is 6 months.   

 Thorax: 

 Walls – as described. Ribs and cartilage healthy. Pleurae 

congested. Larynx and tracheae – mucosa congested. Both Lungs are 

congested. Heart – congested and chambers are full of liquid and clotted 

blood. Vessels – all are congested.  

More details descriptions of Injury : 

     Burn injuries are of dermo epidermal in nature covering 90- 

95% of total body surface as described.  

   He opined that the death was due to shock as a result of ante 

mortem dermo epidermal burn injuries sustained over 90- 95 % of total 

body surface area as described. Time since death 12-24 hours 

approximately.    

   Ext. 1 is the Post-mortem report and Ext. 1(1) is his signature 

and Ext. 1(2) is the signature of Dr. R. Chaliha, Professor & Head of the 

Department of Forensic Medicine, Gauhati Medical College & Ex Officio, 

Police Surgeon, Kamrup.                     

 In cross-examination, he admitted that Facial features were 

maintained and the person under examination was fit to be recognized 

from her facial features. The fetus was not preserved for further 

examination.   

10.   PW-2, Sri Gregory Kindo, the informant of this case, stated 

before the court that he knows the accused Motilal Tanti. He is not his 

relative. The deceased Sunita Kindo was his sister-in-law. The occurrence 

took place on 12-02-2015. One year prior to the said occurrence his 

younger Atowa died. The deceased worked as a permanent employee of 

the tea garden. She had missed her periods for four months and she 

consulted a doctor in a hospital and she came to know that he was 

pregnant for four months. Said news spred out. The villagers and the 
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members of Tea Tribes Student Association held a meeting on that issue. 

He was present in the said meeting. At the end of the meeting the 

deceased returned home, poured kerosene oil upon her and burnt 

herself. They took her to Adabari Hospital in an injured state. Thereafters, 

she was referred to Tezpur. Thereafter she was taken to Gauhati Medical 

College Hospital. After two days she died at GMCH. Her deadbody was 

brought to our village. He had lodged an ejahar before police. Ext. 2 is 

the ejahar and Ext. 2(1) is his signature. It was written by a person who 

worked near the police station on the basis of his narration.        

 In cross examination, he admitted that when the deceased had 

gone to the hospital for missing her periods, he did not accompany her to 

the hospital. He did not notice any suspicious relationship between Motilal 

and the deceased. The deceased had poured kerosene oil on her own 

without the assistance of anyone. The distance between the house of the 

accused and the deceased is one km. Motilal is about 70 years old and is 

a retired person. He has his wife and children and a complete family. The 

VDP Secretary was present in the aforementioned public meeting. The 

proceedings of the meeting were reduced in writing. The village 

gaonburah was Laba Nahat. Both are still alive. He did not file the 

proceedings of the said meeting along with the ejahar. The ejahar Ext. 1 

does not contain the name of the scribe.   

11. PW 3 Smt. Puspa Kindo, stated that she knows the accused Motilal 

Tanti who is not her relative. Deceased Sunita Kindo was her sister-in-

law. She married her elder brother. She does not remember the date of 

marriage. Sunita has a daughter aged about 12 years and a son younger 

to her. One year prior to the occurrence of this case Sunita’s husband i.e. 

her elder brother died. In the month of February, 2015 the occurrence 

took place. He stayed in Satisgarh and at the time of occurrence of this 

case he was present at Adabari house. At that time, the deceased had 

gone to the hospital where the doctors told her that she was four months 

pregnant. The news spread out among the women folk of the village. On 

that issue there was a village meeting. He was not present in the said 

meeting. Some of the family members had attended the said meeting and 
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they told her that the deceased had disclosed in the said meeting that 

Motilal was responsible for her pregnancy. She did not meet the deceased 

on that issue. On the next day of the meeting, the deceased burnt herself 

by pouring kerosene oil upon her. The deceased was ashamed of her 

pregnancy and therefore she burnt herself. She was taken to GMCH and 

after one day she died there.  

 In cross-examination, she admitted that for the last two years she 

has been staying at Satisgarh but before that she used to reside at 

Adabari Tea Estate since her childhood. She is not aware if the deceased 

had any love affairs with Josent Tigga. The deceased never disclosed to 

her that she was pregnant. In the said village meeting the deceased was 

publicly rebuked by the villagers. She did not accompanied the deceased 

to the hospital when she had gone there after she had missed her 

periods. The deceased had closed the door of the house and thereafter 

burnt herself without the aid of anyone. Motilal is not her relative nor he 

was related to the deceased. Motilal is a retired garden Sarder. Motilal 

has his complete family with wife and children.   

12. PW 4 Sri Lalu Kindo stated that he knows the accused Motilal 

Tanti. Deceased Sunita Kindo was her daughter-in-law. She married her 

son who died one year prior to the present incident. About one year ago 

Sunita died. The accused was the Sarder of the garden and under him 

Sunita worked. The accused developed relationship with Sunita and she 

became pregnant for four months. There was a public meeting on that 

issue. In the said meeting Sunita was asked to disclose the person who 

caused her pregnancy. She told in the meeting that she was four months 

pregnant. Motilal was also present in the said meeting and he also 

admitted that he was responsible for pregnancy of Sunita. He was present 

and in his presence Sunita had disclosed the name of Motilal as the 

person who caused her pregnancy. After the meeting had concluded, the 

deceased came home and burnt herself by pouring kerosene oil upon her 

herself. She committed the said act because of the public humiliation. She 

was taken to GMCH and after three days she died there on 14th February.     
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    In cross-examination he admitted that accused is a retired Tea 

garden sarder and his age is about 70 years. He is a man of good repute. 

He has his complete family with his wife and children. He never noticed 

any suspicious relationship between the accused and the deceased. The 

deceased had closed the door of the house and thereafter burnt herself. 

The deceased was publicly humiliated by the villagers.   

13. PW 5 Smt. Ankita Kindo stated that he knows the accused Motilal 

Tanti. Deceased Sunita Kindo was her sister-in-law.   About one year 

seven months ago the occurrence took place. One year prior to the 

occurrence of this case the husband of Sunita had died.  She became 

pregnant from the present accused. She was told by the doctor of Garden 

hospital that she was four months pregnant. Before that she also did not 

know about the said fact. The news of her pregnancy was spread 

amongst women folk of the village. The women folk of their village held a 

meeting in the village of that issue. In the said meeting Sunita was asked  

to disclose the person who caused her pregnancy. She told in the meeting 

that she was four months pregnant. On the next day of the meeting the 

deceased received the salary from the tea garden and committed suicide 

by burning herself inside her house. The deceased felt publicly humiliated 

for her pregnancy and therefore she committed suicide. At the time of 

death the deceased had one 13 years daughter and a younger son from 

her deceased husband.    

 In cross-examination she admitted that Sunita never disclosed 

before her that she was pregnant. She did not accompany her to the 

garden hospital when she had gone there after she had missed her 

periods. The deceased had burnt herself.   

14. PW 6 Sri Tulshi Sarmah, the I.O. stated that on 14-02-2015 he 

was posted as SI of Bhongagarh Police Station. On that day, the authority 

of Gauhati Medical College & Hospital, Guwahati directed him to inquest 

upon the deadbody of one Sunita Kindo, aged about 35 years and also 

arranged to conduct inquest. After conducting inquest in presence of 

witnesses he sent the deadbody vide deadbody challan Ext. 3 for post 
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mortem examination in GMCH. Ext. 4 is the inquest report and Ext. 4(1) is 

his signature.  

 In cross-examination he admitted that due to facial burning injury 

of the deceased he could not identify the deceased.     

15. PW 7 SI Sri Kulendra Bharali stated that on 14-02-2015 he was 

posted as 2nd Officer at Chariduar Police station. On that day, then O/C Sri 

Naren Sonowal received an ejahar from one Gregory Kindo of Adabari 

Tea Estate, line No. 1. On receipt the ejahar, then O/C registered the 

case vide Chariduar PS Case No. 22/15 u/s 306/313 of IPCdated 14-02-

2015 and started investigation. Ext. 2 is the FIR and Ext. 2(1) is the 

signature of SI Naren Sonowal with his note. On being receipt the ejahar, 

he proceeded to the place of occurrence at about 7.20 p.m.  The place of 

occurrence is the house of Prakash. He drew the sketch map and 

accordingly, kept the sketch map in the case diary and interrogated the 

witnesses. He saw the deadbody of the deceased at the court yard. 

Inquest was conducted upon the deadbody at GMCH. After completion of 

usual investigation, he filed the chargesheet against the accused Motilal 

Tanti u/s 506/313 of the IPC. Ext. 5 is the charge-sheet and Ext. 5(1) is 

my signature.    

 In cross-examination, he admitted that in the ejahar it is clearly 

stated that deceased committed suicide. Though in the sketch map he 

shown in the eastern side that there is a house of Prakash and in the 

northern side the house of their owner but he has not examined any of 

them. He found the deadbody in the house of the accused but that has 

not been mentioned in the case diary.  

 Witness Gregory Kindo did not state to him that while the matter 

of pregnancy of the deceased was published in the village, a village 

meeting was held wherein she stated that Motilal is responsible for 

pregnancy of the deceased. He also stated that it was also not stated to 

him that in the said meeting he was present and Motilal was absent.  
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 Witness Puspa Kindo did not state to him that in the meeting the 

family members of the Puspa Kindo were attended there. Then deceased 

stated that accused Motilal was responsible for her pregnancy.  

 Witness Lalu Kindo (PW 5) did not state to him that deceased 

Sunita was working under the accused and then a relationship is grown in 

between the deceased and accused and as a result, she became 

pregnant. Similarly, witness Lalu Kindo did not state to him that in the 

village meeting Sunita disclosed that accused Motilal caused her 

pregnancy. He also not stated to me that in the said meeting Motilal was 

also present.  

 Witness Ankita Kindo did not stated to him that in the meeting 

held for the incident, Sunita blamed accused for causing her pregnancy.  

 The ejahar was filed after two days of the incident. In the ejahar, 

it was not stated why it was filed in late.             

16.  These much is the evidence of the prosecution witnesses.  

17. Accused denied his guilt while his statement was recorded u/s 313 

Cr.P.C. 

18.   I have heard the argument put forward by the Ld. Counsels of 

both parties.  

19.  Learned Counsel for the accused has submitted that the 

prosecution has failed to prove the case beyond any reasonable doubt. 

Firstly, there is no any direct evidence who could have stated that 

deceased committed suicide at the instigation of the accused. Secondly,  

there are wide contradictions among the statements of PW 2 Gregory 

Kindo, PW 3 Smt. Puspa Kindo, PW 4 Sri Lalu Kindo and PW 5 Smt. Ankita 

Kindo, because PW 2 stated before the court that in the meeting held for 

the pregnancy of the deceased she was present and deceased disclosed 

in the said meeting that accused Motilal made her pregnancy but he has 

not stated to police while his statement was recorded u/s 161 Cr.P.C that 

deceased disclosed in the said meeting that accused Molital made  her 

pregnancy. Similarly, PW 3 Smti Puspa Kindo also did not state to police 
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in her statement u/s 161 Cr.P.C. that in the meeting deceased disclosed 

that Motilal had responsible for her pregnancy. Likewise, PW 4 Lalu Kindo  

also did not state to police while his statement was recorded u/s 161 

Cr.P.C. that in the said meeting when Sunita was asked who caused her 

pregnancy, she told that she was four months pregnant. In the said 

meeting Motilal was also present where he admitted that he was 

responsible for pregnancy of Sunita. Sunita also disclosed the name of 

Motilal as the person who caused her pregnancy as stated before the 

court likewise. PW 5 Smt. Ankita Kindo also did not state to police while 

her statement was recorded u/s 161 Cr.P.C.  that in the village meeting 

Sunita had claimed that the accused was responsible for her pregnancy. 

Therefore, the aforesaid alleged oral declaration made by the deceased 

before the PW 2, PW 3, PW 4 and PW 5 are the statements made only 

before the court for the first time. They have not been stated before the 

I.O. which was confirmed by the I.O. as such they are contradictory.        

Thirdly, the alleged extra judicial confession made by the accused before 

the PW 4 was also not stated to police while the statement of PW 4 was 

recorded u/s 161 Cr.P.C. Had the accused really been made confession 

before the PW 4 or other persons, I.O. could have arrange to record 

confessional statement of the accused but the I.O. has failed to do so.   

  To fortify the argument the learned counsel for the accused 

submitted the following case laws: 

1. 2012(4) GLT 1162, 

2. (2010) 1 SCC 750, 

3. (2014) 12 Sec 595, 

4. (2009) 16 SCC 605 and  

5. AIR 2005 SC 1394 

20.  Per contra the learned Public Prosecutor, Sri Munin Ch. Baruah 

submitted that the prosecution has ably proved the case beyond any 

reasonable doubt, as such, the accused persons are required to be 

convicted under the said sections of law.  

21.  Keeping in mind, the rival submissions advanced by the Ld. 

Counsels for both parties, I am going to dispose of the case as follows.  
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22.  A close scrutiny of the prosecution witnesses and on the record, it 

appears that to establish the case, the prosecution examined as many as 

seven numbers of witnesses. Among them three are official witnesses i.e. 

PW 1, Doctor, who conducted post mortem upon the deadbody, PW 6 

who conducted inquest upon the deadbody and sent the deadbody for 

post mortem examination and other one is the Investigating Officer.   

Remaining four witnesses are non-official witnesses.  The complainant PW 

2 Gregory Kindo is not an eye witness to the occurrence. Deceased is his 

sister-in-law. He stated that the occurrence took place on 12-02-2015. 

One year prior to the said occurrence his younger Atowa died. The 

deceased worked as a permanent employee of the tea garden. She had 

missed her periods for four months and she consulted a doctor in a 

hospital and she came to know that he was pregnant for four months. 

Said news spread out. The villagers and the members of Tea Tribes 

Student Association held a meeting on that issue. He was present in the 

said meeting. At the end of the meeting the deceased returned home, 

poured kerosene oil upon her and burnt herself. They took her to Adabari 

Hospital in an injured state. Thereafter, she was referred to Tezpur. Then 

she was taken to Gauhati Medical College Hospital where after two days 

she succumbed. Her deadbody was brought to their village. Then he had 

lodged the ejahar, Ext. 2   and Ext. 2(1) is his signature. It appears from 

the aforesaid statement that the deceased disclosed in the said meeting 

that accused Motilal made her pregnant. This statement made by this 

witness for the first time before the court. Similarly, PW 4 and PW 5 also 

stated before the court for the first time that in the meeting held for the 

aforesaid reasons, the deceased told that she was four months pregnant 

and Motilal was also admitted in the meeting that he is responsible for the 

pregnancy of Sunita and Sunita had also disclosed the name of person as 

to who caused her pregnancy. Similarly, though PW 3 Puspa Kindo stated 

that some of her family members had attended the meeting and 

deceased had disclosed in the said meeting that Motilal was responsible 

for her pregnancy but she made no such statement before the police,   

therefore her statement is contradictory. Therefore, the aforesaid oral 
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declaration made by deceased and the extra-judicial confession alleged to 

be made by accused are contradictory. Hence cannot be relied on.  

23.     To brought the charge under section 306 of the IPC, prosecution 

must prove that – 

 (i) the commission of suicide by a person ; 

 (ii) that the accused abetted the commission thereof.   

24.  Abatement of suicide is confined to the case of persons who aid 

and abet the commission of suicide by the hand of the person himself 

who commits the suicide. When another person, at the request of, or with 

the consent of, the suicide, had killed that person, he is guilty of homicide 

by consent, which is one of the forms of culpable homicide.  

 As per the section, a person can be said to have abetted in doing 

a thing, if he, firstly, instigates any person to do that thing ; or secondly, 

engages with one or more other person or persons in any conspiracy for 

the doing of that thing, if an act or illegal omission takes place in 

pursuance of that conspiracy, and in order to the doing of that thing ; or 

thirdly, intentionally aids, by any act or illegal omission, the doing of that 

thing. The explanation to section 107 states that any willful 

misrepresentation or willful concealment of material fact which he is 

bound to disclose, may also come within the contours of “abetment”. It is 

manifest that under all the three situations, direct involvement of the 

person or persons concerned in the commission of offence of suicide is 

essential to bring home the offence under section 306 of the IPC.  

25. Coming to the present case as discussed details herein above, 

there is no any cogent and reliable evidence to show that it is the 

accused who abetted or instigated the deceased to commit suicide. But 

there is an evidence that the deceased is a widow when she become four 

months pregnant. The matter was spread out and thereafter she 

committed suicide by setting fire after pouring kerosene oil. But there is 

no any reliable evidence to show that it is the accused for whose cause 

the deceased become pregnant though PW 2,3,4 and 5 attempt to blame 

the accused for causing pregnancy alleged to be stated by the victim in 

the meeting and confessed by accused in the meeting but such 
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statements are not reliable as they are contradictory. As already 

discussed the aforesaid witnesses made such statement for the first time 

in the court but they did not made such statement before the I.O.   

26. As discussed herein above in the present case, I have come to the 

conclusion that the prosecution has failed to establish that  

  (i) that the accused kept on irritating or annoying the deceased 

by words, deeds or willful omission or conduct which may even be a 

willful silence until the deceased reacted or pushed or forced the 

deceased by his deeds, words or willful omission or conduct to make the 

deceased move forward more quickly in a forward direction; and  

 (ii) that the accused had the intention to provoke, urge or 

encourage the deceased to commit suicide while acting in the manner 

noted above. Undoubtedly, presence of mens rea is the necessary 

concomitant of instigation.   

27. The last point is to be discussed in the present case is that there 

may be a point of suspicion that it is the accused in whose caused the 

victim became four months pregnant, when the matter was spread out 

she committed suicide but there is no any evidence that it is accused who 

abetted or instigated or urged the victim to commit suicide.    

 Law is well settled that the suspicion, howsoever strong may be, 

cannot take the place of proof. In any view of the matter, on the basis of 

these circumstances. It is not possible to draw an irresistible conclusion 

which is incompatible with innocence of the appellant so as to complete 

the chain. It is well settled that in a case of circumstantial evidence, the 

chain of circumstances must be complete and in case there is any missing 

link therein, the same cannot form the basis of conviction.   

28.   The onus of proving the facts essential to the establishment of the 

charge against an accused lies upon the prosecution, and the evidence 

must be such as to exclude every reasonable doubt about the guilt of the 

accused. An accused cannot be convicted of an offence on the basis of 

conjectures or suspicion. Here in this case as discussed above a 

reasonable doubt arisen in my mind, after taking into consideration, the 

entire material before it regarding the complicity of the accused, so 

benefit of doubt given to the accused person. 
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29. In view of the aforesaid discussion, I am bound to hold that the 

prosecution has categorically failed to prove the charge levelled against 

the accused beyond any reasonable doubt. As such, the accused is 

entitled to get the benefit of doubt. Hence, accused Motilal Tanti is 

acquitted and set him at liberty forthwith.    

30.  The liability of the bailor is hereby discharged.  

31. Send back the GR Case record being No.310/15 to the learned 

committal court along with a copy of this order. 

  Given under my Hand and Seal of this Court on this the 21st day of 

September, 2017.   

 

  

                                                                   (A.K. Borah) 
                                     Sessions Judge, 
                                    Sonitpur, Tezpur. 

Dictated and corrected by me.  

 

       
       (A.K. Borah)                   

 Sessions Judge, 
                               Sonitpur, Tezpur.                                                              
                     

Typed by me.     

 
(R. Hazarika)Steno. 
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Exhibits 
  
  Exhibit 1  :  Post mortem report.  
  Exhibit 2  :  Ejahar 
  Exhibit 3  :  deadbody challan 
  Exhibit 4  :  Inquest report. 
  Exhibit 5  :  Chargesheet. 
 

  
    (A.K. Borah) 
 SESSIONS JUDGE,   

                SONITPUR: TEZPUR 

 

 
APPENDIX 

 
Prosecution Witness 

1.  Prosecution Witness No.1 :- Dr. Biswadeep Paul, M.O.  
 

2.  Prosecution Witness No.2 :- Sri Gregory Kindo, informant 
 

3.  Prosecution Witness No.3 :- Smti Puspa Kindo 
 

4.  Prosecution Witness No.4 :- Sri Lalu Kindo 
 

5.  Prosecution Witness No.5 :- Smt. Ankita Kindo  
6.  Prosecution Witness No.6 :- Sri Tulsi Sarmah, SI 
7.  Prosecution Witness No.7 :- Sri Kulendra Bhorali, I.O. 

    


